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(d) the action being taken to see 
that their demands are met and victi
misation (topped?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVlrTD VERMA): (a) to (d). Accord
ing to the information made available by 
the De’hi Administration who are prin
cipally concerned, Shri Sood, President 
of the Samachar Bharati Employees' 
Union ivas transferred to Srinagar but 
following his representation on account 
of personal difficulties, the above trans
fer wa-i withheld by the management 
Subsequently, Shri Sood is reported 
to hav? requested for a posting in 
Delhi uhich was not accepted by the 
management and he was issued posting 
orders for Chandigarh where he is 
working since January 6, 1975. The 
Samachar Bharati Employees' Union 
has nol so far raised any dispute re
garding their demands or alleged vic
timisation of their office bearers by 
the management. Complaints/griev
ances m this regard could be taken 
by the aggrieved employee(s) or their 
Union lo the Industrial Releations 
Machinery of the Delhi Administration 
to enable them to look into the matter.

Non-depoett of Provident F naj by 
Samachar Bharati

578. . SHRIMATI PARVATHI 
KfttSHNAN: WiU th e  Minister of 
LABOUR be pleased to state:

(a) whether Government are aware 
that management * of “Samachar 
Bharati" News Agency, New Delhi 
have nut kept proper accounts of 
Provident Fund and full amounts 
have not been deposited;

(h) if so, the facts thereof;

(c) whether any enquiry was made 
by the, office of the Regional Provi
dent, tfUnd pommissioner, Delhi, if so, 
the <&tGQJpe thereof; and

(d) further action being taken 
against the management?

THE DEPUTY MINISTER IN THE 
MINISTRY OF LABOUR (SHRI BAL- 
GOVIND VERMA): The Provident
Fund Authorities have reported as 
under:-—

(a) The Provident Fund accounts of
“Samachar Bharati" News Agency, an 
unexempted establishment, are pro
perly'kept by the Regional Provident 
Fund Commissioner, Delhi. The
Management of M/s. Samachar Bharati 
have deposited full amount of Provi
dent Fund contributions upto Decem
ber, 1974.

(b) to (d). Do not arise.

In tnx  «f Atom  late Wert A ril

579. SHRI NIMBALKAR: Will the 
Minister of EXTERNAL AFFAIRS 
be please^ to state;

(a) whether the Government are 
aware of the big influx of arms into 
West Asia in 1974; and

(b) what the Government are 
thinking concerning the matter?

THE DEPUTY MINISTER IN THE 
MINISTRY OF EXTERNAL AFFAIRS 
(SHRI BIPINPAL DAS); (a) Yes, Sir

(b) While Government favour the 
resolution of disputes by peaceful 
means*, all nations have the right to 
determine their defence policies so as 
to safeguard their freedom, integrity 
and sovereignty <

Allege^ torture of Refugees In 
Sohagpur-Nowgang Gamp in 

Raipur (M.P.)

580. SHRI SAROJ MUKHERJEE: 
Will the Minister of SUPPUY AND 
REHABILITATION be pleased to state:

(a) whether Government are awart 
about the inhuman torture on hungrj 
refugees at Sohagpus-Nowgang, Rai 
pur, Madhya Pradesh during January 
1975;




